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Surgery, All India Institute of Medi
cal Sciences, has intimated his inten
tion t, resign from service. Dr. Venu-
gopal, Associate Professor in the same
Department, has submitted his resig
nation. kT

The main allegation relates to the
functioning of the Cardiac Surgery
Department, Inter.alia, doubts have been
raised about the physical fitness of the
two Senior-most Surgeons.

I have looked into the facts relating to
the allegations. The charges made are
without foundation.

I have held discussions with the
Director and the representatives of the
Faculty and ire-assured them cf my
continued support. I have also talked to
Prof. Gopinath, expressed my concern at
the situation and have tried to persuade
him to reconsider his decision to resign
and to prevail upon his colleague, Dr.
Venugopal to do likewise.

Mr. Chairman, Sir, I would like to
place on record my deep appreciation of
the excellent and dedicated work done by
Doctors Gopinath and Venugopal and
other eminent members of the faculty
who, with their exemplary devotion to
duty, outstanding competence and
strenuous efforts have contributed to
building up the reputation of the Institute
in the country and abroad. It is, therefore,
but natural that Prof. Gopinath and his
colleagues have felt agitated and
disturbed by the allegations.

The Institute is a centre of excellence
and of National Importance. It attracts
patients from all over the country as well
as from neighbouring countries. The
pressure on various departments is ever-
growing, specially in the super-speciality
ones which are amongst a few of their
kind In the region. The doctors, specially
those serving in the super-speciality
departments, thus work
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under continued heavy pressure, pro-
viding services to the largest possible-
numbers within obtaining facilities.

Sir, 1 would appeal to the hon'ble
Members of this august House to
appreciate the circumstances under
which our eminent experts have to
function. It is, therefore, necessary
that we do nothing to demoralise and
denigrade them. Sir, please permit
me to add, I also wish.to express my
profound regrets at the sad demise
of the Harijan youth who was to
undergo cardiac surgery at the insti
tute, and offer my sincere condolences
and sympathies to the bereaved
family. ,
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RE. SLOGANS RAISED IN
VISITORS' GALLERY
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SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Mr. Deputy
Chairman...(Interruptions) I am on a
point of order... (Interruptions)
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MR. DEPUTY CHAIRMAN; One by
cms.

SHRI NARSINGH NARAIN PAN-
DEY: It is most unfortunate that in this
august House a member of a Party who is
canvassing in this House for poll in Delhi
has stood up on the mame point and some
people in the gallery... (Interruptions)
shouted slogans... (Interruptions). This
has never happened in this august House.
This is the House of Elders... (Inter-
ruptions).

MR. DEPUTY CHAIRMAN: The
whole matter will be enquired into. I
shall look into the whole thing and
proper action will be taken according to
the rules and regulations. Do not worry.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): I am on a point of
order. An enquiry should be instituted to
find out what has happened and who ar,
the persons... (Interruptions)

MR. DEPUTY CHAIRMAN: It will
be looked into. I will inform you then.
(Interruptions)

SHRI P. N. SUKUL (Uttar Pradesh) .
Sir, this is not going to be the last time.
(Interruptions) Today, they might have
brought 20 and they will bring twenty or
a hundred persons later and this is not
going to and anywhere here. Therefore, it
must be inquired into and it must be
ensured that it does not occur in future.
(In. terruptions) All those persons who
are party to this should be taken to task.

SHRIMATI MONIKA DAS (Kar-
nataka); It should be inquired into.
(Interruptions)

SHRIMATI USHA MALHOTRA; It
should be inquired into immediately.
(Interruptions)

MR. DEPUTY CHAIRMAN: One by
one, please. Yes. Mr. Gurudev Gupta.
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SHRI M. KALYANASUNDARAM
(Tamil Nadu): Sir, you call us one by
one.
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MR. DEPUTY CHAIRMAN: Just a

minute,
SO (0 B

please.
Let us see. You have to wait for
some time. Allow me som, time to
get the information and then the
matter will come up before the House.
The rules are obvious in such matters.
When a breach i; committed in the
very presence of the House, there is
no question of referring to anybody
or the Privileges Committee. Let me
receive the report and then I will tell
you what is to be done. (Interrup
tions)

(

DR. RAFIQ ZAKARIA (Maharash-
tra): Sir, Mr. J. K. Jain has made a
serious allegation that Mr. Mathur has
instigated this... (Interruptions).

SHRIMATI USHA MALHOTRA:
Yes, yes. (Interruptions)
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SHRIMATI MONIKA DAS; Yes.
(Interruptions)

DR. RAFIQ ZAKARIA; 1 do not
know, Sir. It is a serious matter because
if an honourable Member of this House
has been a party to this kind of breach of
privilege or unseemly behaviour, then
this is something which you have got to
seriously consider. (Interruptions)

SHRIMATI USHA MALHOTRA:
This should be inquired into. (Inter-
ruptions)
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(Interruptions) He has no business to r
remain in this House, Sir, * 1 charge that *

(Interruptions)

MR. DEPUTY CHAIRMAN: Yes,
Mr. Goswami. (Interruptions) Please

*Expunged as ordered by the Chair.
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allow him to speak. Yes, Mr.
Goswami. (Interruptions)

Wi Ao ®p @A :fAET "Lt

SHRI DINESH GOSWAMI (Assam).
Mr. Deputy Chairman, Sir. I don't think
that there iy anybody here who will
support what has happened in the gallery
today. I also don't think that this House
and democracy will be able to function
properly if such a slogan-shouting act is
permitted in the gallery. But we know the
procedure. The procedure is that the
Watch and Ward staff must be entrusted
with it and the matter will come up
before the House and a formal motion is
perhaps placed by the Leader of the
House. 1 will, therefore, request the
Leader of the House to get the report and
to move a formal motion. And, Sir, at the
time the formal motion is moved, I think
we can discuss the various aspects. Let us
not react in the sam, way. (Interruptions)
Undoubtedly, this hat exercised the
Members. (Interruptions) But let us not
give the impression that we have become
excited over it. Undoubtedly, this is a
serious matter.

SHRIMATI USHA MALHOTRA:
What is this that you are saying?
(friterruptions)

SHRIMATI MONIKA DAS: What is
this, Sir?  (Interruptions)

SHRI DINESH GOSWAMI; Kindly
let me have my say. (Interruptions) This
is a serious matter, no doubt.
(Interruptions) But let us not...

SHRI P. N. SUKUL: What is this,
Sir?
MR. DEPUTY CHAIRMAN: Order,

please. Please let him speak. (In-
terruptions). Order, please,

SHRI DINESH GOSWAMI; I do not
think that we should... (Interruptions)
Will you permit me to speak?



207 Re. slogans raised

MR. DEPUTY CHAIRMAN: You
will have to wait for the report.

SHRI DINESH GOSWAMI; I do not
think that a serious matter does require
any excited approach. (Interruptions) I
hope that the Leader of the House will
bring forward a formal motion. H will
request the Leader of the House to bring
forward a formal motion.

MR. DEPUTY CHAIRMAN; That
will be done. I hav, already said that.

SHRI DINESH GOSWAMI: Yes. you
have said that. But we also express our
strong disapproval of what has happened
in the gallery of this House today.

MR. DEPUTY CHAIRMAN; When
the matter is brought up before this
House, that will be the proper occasion to
make observations and, as I have
informed you, the persons who were
involved have already been apprehended
by the Watch and Ward staff and they
will make a report. I think the matte, will
be placed before the House this afternoon
and this can be taken up immediately
thereafter.

SHRIMATI USHA MALHOTRA: On
a point of order.  (Interruptions)

SHRI M. KALYANASUNDARAM:
What happened in th, Visitors' Gallery
will be condemned by all sections of the
House. Sir, you have been a witness. The
precious time has been unnecessarily
taken away by this type of agitation.
Whatever may be the justification for
this, this is not the method. It is not only
the ruling party which can destroy demo-
cracy but even the Opposition can also...
(Interruptions) This is not the method. I
won't blam, these young men. What is
the use of proceeding against these
young men? We must find out who
instigated them and how it is organised,
and whether

[RAJYA SABHA]

in visitors Gallery 208

a discussion in the House is necessary. I
would request you. Mr. Deputy
Chairman—you have been witnessing
it—to allow this House to discuss the
whole matter. The prestige of this House
cannot be preserved by punishing these
young men, but going into the truth of th,
matter is necessary. At the same time, I
want to register my party's view that we
do not support the delay in holding the
election in Delhi. But that is a different
matter. This iy not the method of
agitating.  (Interruptions)

MR. DEPUTY CHAIRMAN; Order,
please. I will call you one by one.
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SHRIMATI USHA MALHOTRA:
On a point of order.  (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni.

SHRI ARVIND GANESH KULKARNI
(Maharashtra); It is a very serious matter.
During my period in the Rajya Sabha, 1
have not witnessed such hooliganism in
the Rajya Sabha, Gallery. A; has been
rightly pointed out, my p'arty is
committed to democracy, and I fully agree
with my friend here that democracy is not
only destroyed by the ruling party, but
also by the misdeeds of the Opposition
parties. Sir, at the same time [ will request
you to bear in mind" that there is a
procedure laid down. As my friend Mr.
Goswami has stated, that procedure
should be followed. But at the same time
perhaps because of emotions and
excitement certain words have been
passed against an hon. Member. Three
days back 1 stood here. Somebody
attributed motives to a Member of this
House.
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SHRI SHRIDHAR  WASUDEO
DHABE (Mabharashtra): (.Inter-
ruptions)

SHRI ARVIND GANESH KUL-
KARNI; You go through the proceed-
ings. We owe a responsibility. It is for
the Leader of th, House to move a
motion. We are here to take an objective
view in preserving democratic and the
highest traditions of the House. We will
not be found wanting in that. This is not ,
political matter. This is a matter of
upholding the democratic principles.
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SHRI JASWANT SINGH (Rajasthan):
The scenes that have been witnessed in the
Visitors' Gallery are not scenes which any
Member of this House can either encourage
or possibly condone. These do not
contribute to the dignity or the functioning]
of this House. Certainly, I personally and
nobody in my party supports what has
happened in the 'Darshak Deergha' today or
may happen in future. Sir, I would like to
submit, I through, you, Sir that if we who
have the privilege and honour of sitting in
this House reduc, our behaviour to the level
of what has happened in the Visitors'
Gallery, we are no different and no better
than them. It is a matte, of the deepest
concern for me,

#Expunged as ordered by the Chair.

because I happen to have the privilege of
belonging to this august House. If some
individuals, guided or misguided, have
brought the dignity of this House down,
and if the Members of this august House
also reduce themselves to the level of
their behaviour, we are no different and
no better. 1 think this is a matter of
greater concern to me. I would submit to
you, Sir, that you please go through the
records of what transpired in that half-an-
hour or 15 minutes. Please see to it that
baseless allegations that have been made
against any Member of this House in the
heat of the moment, out of excitement
because wa have reduced ourselves to
that senseless level, are deleted.
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*Expinged as ordered by the Chair,
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SHRI ARBINDA GHOSH (West
Bengal); Sir, the incidence which took
place a little while ago In the House is
undoubtedly unfortunate and it should
not be repeated once again.

SHRI GULAM  MOHI-UD-DIN
SHAWL (Jammu and Kashmir); Mr.
Deputy Chairman, Sir. I wholeheartedly
condemn what ha; taken place in the
Galleries. As far as this august House is
concerned, it stands for democratic
principles and norms. As

#Expunged as ordered by the Chair.
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J far a; this aspect of the case is con-I
cerned, passes have been issued, and I in
whos, name they have been issued, in
favou, of one or others, that may be looked
into. I wholeheartedly condemn it. Of
course, in the heat and excitement,
something ha; been said and that is a
separate matter anr* w, should not mix up
the issues. A3 far as their condemnable
action is concerned, we condemn it. And we
support Mr. Goswami and prompt and
immediate and stern action be taken against
the culprits.

SHRI B. N. BANERJEE (nominated): Sir,
I have been in this House for the last 26
years in one capacity or the other and I have
never seen a disturbance like this in the
Gallery. Sir, as you know, any unruly
conduct obstructing the proceedings of the
House—and it was one such case—is at
once taken notice of by the House. I have
heard every hon. Member from this side
condemning unequivocally a conduct like
this. Sir, there are other ways of ventilating a
grievance. But. if we the Members of this
House tolerate incidents like this and just try
to forget these incidents or forgive the
persons concerned on the ground that they
were f°r * good jcause or for this cause or for
that cause or because of some" political
affiliations, I think that will be a very wrong
attitude to take. Sir, in matters like this what
happens is that there is a responsibility for
the Members who issue passe; to these per-
sons. I will tell you an instance.
(Interruptions) Once a particular j person
was caught in the Gallery carrying a knife
and his pass was recommended casually by a
Minister. The Minister 'had to apologise to
the Chairman when it was brought to his
notice. He said that he issued the pas; i" g°°d
faith. And so, Sir, it is not simply signing a
pass without knowing a person. But Sir,
many times this is done. And today's inci-
dent shows that the Member, have to be a
little careful about that matter. And I am not
suggesting that any particular Member did
this. But,
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Sir. you cannot altogether forget the point
which my friend here, Mr. Go-swami and
others said that the Members should sign
passes for persons who are responsible.
Otherwise, such incidents may take place
creating difficulties lik, this on the floor
of the House and wasting the time of the
House. We are talking fo, that particular
purpose. So, Sir, thy action must be a
deterrent  action.  That is my
recommendation. Please see the report.
The incidents are known. We have seen
the report. Take action so that things like
this are not repeated on the floor of the
House. On this point, everybody Here ha;
agreed that this is not the right way. I am
not imputing any motives to anybody.
This is m, suggestion. But, there is one
thing. At the tim, when the hon. Leader
of the House moves a Motion, Sir, I have
a very humble submission to make.
Please let him discuss with the leaders of
the Opposit\o.n parties what the Motion
should be and that Motion should be
simply passed immediately after it is
moved. We do not want to discuss "The
Motion at that stage. It is much better that
the Opposition parties and the Leader of
the House may meet and he may tell
them that thig i what has happened and
that"this is the course of action thaf we
should take and move the Motion and the
Motion should be adopted. I beseech the
Members that it is not necessary at that
stage to make speeches.
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MR. DEPUTY CHAIRMAN: Now,
the Leader of the House. (Interruptions)

SHRI JAGDISH PRASAD MA-
THUR; Sir, on a point of order...

MR. DEPUTY CHAIRMAN; All
right, you can say later on. You will
have some time to speak.

A serdle gArg AvgE o o
ag ot F7r Tw forar war & az o
tfrde gar @ wa% ak ¥ & v
gl g 1. .. (\a|m)

THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): What are you going to say about
it? You are not going to comment on that
incident. You have denied that you have
done anything. That you will deny at the
personal explanation stage.
(Interruptions)

Sir, the incident is really unfortunate
and disturbing. In fact, [ was in my room
along with Mr. Goswami. When I heard
the slogans from my room, both of us
rushed here. I am not here for many
years, but this is my thirteenth year. In
the Rajya Sabha I have never seen an
incident like this, and I do not feel that
there is anybody who will not condemn
it, except those who have organised it.

SHRI M. KALYANASUNDARAM:
Even they will not own it.

SHRI PRANAB KUMAR MUKHER-
JEE: They may not own it, but the fact
remains that it has been organised.

SOME HON. MEMBERS: Yes.

SHRI PRANAB KUMAR MUKHER-
JEE: Otherwise, this type of incident
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| will not take place.  Therefore, it is '
not  merely th, question that those who
have been arrested should be taken
action against as per the set procedures.
But. I do feel that this is an area where
further investigation is necessary and the
persons responsible for organising this
type of incident should be identified
and necessary action should be 1 P.M.
tiken. Therefore, this is a matter on which
I do feel—and we all feel—concerned.
It is nota question of the parties;
it is a question of the dignity of the House,
and it may happen that somebody may
start throwing bones, may start
throwing stones, may start throwing
all sorts of things. Where are we going?
Dayj; in and day, out we are accused of
being author ritarian, eroding the process
of democracy and those gentlemen who
are indulging in this type of activity, are
strengthening the forces of democracy.
Therefore, this is a matter where I do
feel concerned. After all, Sir, passes
have been issued. The gentlemen simply
could not step into Visitors' Gallery, and
they have been identified by some persons,
and they are Members of this House itself.
It may happen sometimes we issue
passes inadvertently, but that dos not ment
that we can shirk our responsibility. The
minimum we should do, and we are
expected to do is that if anybody
recommended by an hon. Member
misbehaves in the gallery, he should
voluntarily come forward before the
House. It is not a question of telling
something to the Chairman in camera,
because he is accountable to the House,
and the misbehaviour which has taken
place has degraded the prestige and honour
of the House itself. Why should there be
an investigation? Those Members should
come forward and tender
unconditional apology to the House saying
that be did not know it or it was his
mistake  that because of certain
inadvertence he 'recommended wrong

persons. At least this courtesy this House
can expect from those Members.
Therefore,
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this is a matter on which I am really rather
scared...

DR. BHAI MAHAVIR; There are no
two opinions o, this.

SHRI SANKAR PRASAD MITRA
(West Bengal). You may consider
revision of procedure for admission to th,
Visitors' Gallery.

SHRI PRANAB KUMAR MUKHER.
LEE: As far as the procedure is con-

rned, it is a set procedure and I ,hink
during the lunch-break, let the leaders of
various groups kindly come to my room
and we can discuss and then decide what
course of action we should take. I agree
with what Mr. Banerjee said that there
should be no debate on this issue. Let the
House rise to the occasion and speak in
one voice only. It is my appeal and sug-
gestion to the Members, and I join the
hon. Members who have expressed their
views and concern on it.

MR. DEPUTY CHAIRMAN: I think
the whole House has...
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MR. DEPUTY CHAIRMAN.... ex-
pressed its concern. This incident is the
most unfortunate and unprecedented, and
I hope the suggestions made by the Leader
of the House will be welcomed, and the
matter will be taken into consideration;
leaders of various parties will meet him
and decide the modalities as to what
should be done. I think we shall be having
a report from the Watch ad Ward
immediately available and then we shall
consider it after lunch
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The House then adjourned far
lunich at three minjutes past one
of the clock.

The House reassembled after lunch at
on, minute past two of the clock,

Mr. Deputy Chairman in the Chair.

MOTION RE. PUNISHMENT
TO PERSONS WHO RAISED
SLOGANS IN THE VISITORS'
GALLERY

MR. DEPUTY CHAIRMAN; Now the
Leader of the House to move the Motion
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MR. DEPUTY CHAIRMAN: I will
allow you. Nothing is lost. Let us
proceed with th, business.
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MR. DEPUTY CHAIRMAN: That
will not be together, I assure you.
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